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Title: Discussion on the motion for consideration of the Cable Television Networks (Regulation) Amendment Bill, 2011 (Bill
Passed).

MADAM SPEAKER: Now, we will take up Item No.18.

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): I beg to move :

"That the Bill further to amend the Cable Television Networks (Regulation) Act, 1995, be taken into
consideration."

I would like to seek the indulgence of the hon. Members to a very important transformation in the Broadcasting Industry,
which is Digitalization of the Analogue Cable Television Network.

The Government is committed to bring far reaching reforms in the Broadcasting Sector to bring India on par with other
countries in the world, who have taken the path of digitalization. Hon. Members may be aware that the process of
digitalization of Analogue network has already been undertaken in many countries of the world like USA, UK, Japan,
Taiwan, Korea and so many others.

Digitalization will carry with it a large number of benefits for every stakeholder. The most important benefit flows to the
common man, who is the most important stakeholder of course. Digitalization will enable the consumer to exercise a /a
carte selection of channels, get better picture quality, access to Value Added Services like Triple Play, Video on Demand,

etc. For the Broadcasters and Cable Operators, who are both Service Providers, the system will ensure transparency,
fairness and allow complete addressability, resulting in increase in subscription revenue and reducing their dependence on
TRPs as also advertising revenue. We hope that this will lead to better and more meaningful content.

Similarly, the Government will stand to gain because Addressability will lead to the reporting of correct subscriber base and
will enable collection of proper taxes, thus the Government revenues will avoid all revenue leakage. It appears to be a win-
win situation for all stakeholders.

Hon. Members will be very happy to know that we have charted out a detailed road map for this process of digitalization to
be completed by the 315t December, 2014. It shall be implemented in the country in phases.

The Government has also followed a careful policy of consultation, discussion and dialogue with all stakeholders and

stakeholder representative bodies to address genuine concerns and to facilitate this transition. I am very happy to inform
you that we have received enthusiastic support from all stakeholders, who are looking forward to this initiative.

Lastly, introduction of Digital systems will enable Regulatory Agencies to exercise supervision over illegal activities indulged
in by some unscrupulous elements. Hon. Members are aware that it is no secret that we have all been agitated over the
carriage of certain non-permitted channels in certain areas that have been difficult to control so far. With complete
addressability, this matter can be addressed effectively.

I am sure that the hon. Members would have a large number of useful suggestions and I look forward to hearing them with
interest and incorporating them wherever if possible.

MADAM SPEAKER: Motion moved:

"That the Bill further to amend the Cable Television Networks (Regulation) Act, 1995, be taken into
consideration."
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"If the Central Government is satisfied that it is necessary in the public interest so to do, and if not otherwise
specified by the Authority, it may direct the Authority to specify, by notification in the Official Gazette, one or
more free-to-air channels to be included in the package of channels forming basic service tier and any one or
more such channels may be specified in the notification."
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SHRI IJYARAJ SINGH (KOTA): Madam Speaker, thank you for allowing me to speak in the House on the topic before us, i.e.
The Cable Television Networks (Regulation) Amendment Bill, 2011. The Bill seeks to amend the Cable Television Networks
(Regulation) Act, 1995 and repeal the Cable Television Networks (Regulation) Amendment Ordinance of 2011.

The hon. Member of Parliament from the Opposition bench has raised several critical issues. Before going into that, before
dwelling into the contents of the Bill, I would like to spend just a little bit of time looking at the history of cable television in
our country as well as the structure of the industry. Earlier we used to think of cable television as somewhat of a luxury.
We used to hear of it in the Western world, particularly in the U.S., the contents and the type of entertainment it showed
us and we wished it to happen in our own country. For a long time we had a very simple and spartan TV structure of
terrestrial broadcasting of a few hours and limited programming. I remember the days and I am sure many of us also do
remember the days when we had krishi darshanand chitrahar as the main entertainment programmes.

However, the colour TV came into our country at the time of the Asian Games in 1982, which was the first major
change. Then, when our economy started opening up in 1991, during the regime of the then Prime Minister, Shri Narasimha
Rao and the then Finance Minister Dr. Manmohan Singh, broadcasts of international companies and broadcasters started
coming in a limited way. It started off with the CNN and then came the Rupert Murdoch's Star TV, followed by the Zee TV,
which was the first domestic broadcaster. Since that time there has been a tremendous growth in cable TV all over our
country. If you look at the statistics today, we have about 18 crore households which have television sets; 10.30 crore
homes have cable television or satellite television. Out of this, 2.8 crores have DTH connection, that is the dish television;
6.8 crore have analogue cable; and half a crore have digital cable.

There are over 500 channels which are broadcasting in our country. If you look at urban India, 85 per cent of all
households have TVs and 70 per cent of all households have access to cable, satellite or DTH. Of course, in smaller towns,
kasbas and villages, there is very little DTH and mostly it is cable. But the point to note is that even in the villages, cable
TV has started making its presence felt.

But what is the current infrastructure available in the industry or what is the status of it? It is important to look at it. The
TV signal is first transmitted by the broadcaster. This signal is then taken up by the MSO (multi system operator) and
transmitted further. It transmits the signal to the local cable operator, which then takes it and distributes to the individual
houses or the individual consumers in his locality. The local cable operator might further give this signal on to another
operator, which might further distribute it. So, this is how the structure exists. We have the stakeholders as broadcaster,
the MSO, the local cable operator and the consumer.

Now, how the fee collection works? The fee is collected by the cable operator per TV connection. This is then given to the
MSO. Now, the MSO has several cable operators working under him. The MSO further pays fee for the channel to the
broadcaster. However, as the industry grows today, the local operator may or may not disclose all the connections that he
has. Therefore, the MSO or the broadcaster gets paid for the number of declared connections and in the case of operators
not fully declaring the number of connections, the broadcaster as well as the MSO probably in many cases gets less fees
than what it should be depending on the number of connections. There are many such local cable operators operating in
our country. An estimate says that there might be up to 60,000 such operators all over the country of different and varying
sizes. This is actually much larger than what the developed country like the USA has.

While the starting rates of channels are fixed by the broadcaster, it is local cable operator which takes it further because
since there is and there may be some degree of under-reporting, there is a lot of price variability. There are some
households which are prepared to pay the full price and hence do pay and there are others who are poor and cannot afford



to or do not want to. So, the operators can sometimes tailor-make packages as per their needs and desire to pay. As a
result of this, we have a sort of unorganized, fluid and fragmented market which leads to sometimes less revenue for the
broadcasters. But the flip side of this or the ordinance side of this is the fact that the channels are available to the poorer
people, the households which cannot afford to pay so much at a very reasonable rate.

Now, what are the consumer issues or the issues faced by the consumers? There are many cable operators who want to do
a good job. They provide good equipment, they provide good signals and they want to give a good service. However, there
might be those who do not spend so much on equipment and do not spend so much time in providing a good service. This
is a problem for the consumers. Often, they have no place to go to redress or to give complaints to and their complaints are
not listened to.

Since the cable TV has been spreading in India in more or less as an unregulated market, the first regulation came about in
1995 with the Cable Television Networks (Regulation) Act, 1995. However, since 1995 there have been a lot of
developments in the industry.

In 2002 an amendment was made to the 1995 Act. It was made mandatory for all cable operators to install addressable
cable systems or set top boxes within six months of Jan 15, 2003. This meant that the consumers could watch the signal
only if they have a set top boxes which decodes the signal. However, the implementation of this did not happen and there
were many legal issues raised and there were issued raised by operators and industry groups. Implementation of this was
delayed till 2007 and even then it was only partially implemented in certain sections of the four major cities.

Digitalization has been primarily by consumers moving to DTH, as the digital cable has yet to gain momentum. Therefore,
one can easily divide digital cable into two parts — digital ones or CAS and the non digital or non CAS.

In 2010, the Telecom Regulatory Authority of India (TRAI) made a recommendation to implement Digital Addressable
Cable Systems in India.

This was recommended to be implemented in a phased manner all over the country so that by the end of 2014 we have the
entire digital network in India and the analogue system would be no more there. The Government of India decided that this
must be implemented and in order to implement this, certain changes must be made in the existing Act. To do so and
adhere to a time frame and have the cable system digitalised by 2014, it was decided to promulgate an Ordinance, as
Parliament was not in Session at that time.

The Bill that is before us today seeks to replace this Ordinance. The Bill mandates that cable operators should provide
programmes of all channels in an encrypted manner through digital access systems all over the country in a phased
manner. Earlier, as per the provisions under the existing Act, both encrypted and decrypted signals could be transmitted.
The time frame for this phased implementation has to be notified by the Government and every cable operator must be
given at least six months time period to implement this change.

The aim, finally, is, of course, that by the end of 2014 all cable systems in the country are digitalised. Now, what are the
effects of this Bill for all the stakeholders involved in this industry? The Local Cable Operators have to invest in equipment
to upgrade to digital systems. It is expected that a total of Rs. 20,000 crore has to be spent all over the country in order to
achieve this. Many of these cable operators are actually small time players. They cannot really afford to invest such huge
amounts of money. They would either have to enter into a joint venture with other companies to raise capital somehow or
risk getting swallowed up.

Therefore, a sincere effort has to be made by the Government to enable these operators, many of whom are small time
players, to invest this kind of money. If we can enable them through Government laws and regulations to get projects
financed as opposed to simple straight debt, it would be very beneficial. In addition to that, if import duty can be waived or
reduced in order to import equipment as well as tax holiday is given to them, it would enable them to survive which, I think,
is very important.

In order to set up infrastructure and achieve connection to the end user, the cable operator often has to face a lot of
problems. They have to get permission from the local municipalities for laying underground cable, for using electric poles
and other facilities for taking their cables etc. Often these permissions were taking a long time in coming or they did not
come. As a result, we have haphazard cabling which made the signal available to the consumer of a very weak quality. This
Bill provides that the operators would have a legal right of way and they could actually approach the municipalities to give
them the underground cabling rights as well as using the existing poles to put up their cables. This is actually the right way
for them which will be instrumental in providing good connection.



However, how this is to be implemented is not very clear since the Central Government has said that guidelines will be laid
down for this to be implemented by State Governments. So, how this is to be implemented is to be better thought about.
My suggestion is that there should be a time bound guideline for implementing this. As soon as the operator approaches
the municipality, within a certain amount of time some action should be taken.

Then, the Local Cable Operators are also apprehensive that with digital roll out, with everything becoming digital, the Multi
System Operators would dictate terms. Why should this happen? Earlier, the cable operators were collecting all the fees
and depositing it with the Multi System Operators. But now, with the digital system, every connection is known to the Multi
System Operator and to the Broadcaster and they will collect the payment directly. So the Local Cable Operators fear that
the Multi System Operators can switch off the connection at any time. Therefore, the Local Cable Operators feel that there
is a degree of control which the Multi System Operators will have over them.

There are often complaints by the Local Cable Operators that when they have a complaint against the Broadcaster, they
don't have anybody to go and voice their concerns, nobody listens to them properly and they don't have enough muscle to
enforce what they want to. Therefore, it is suggested that a panel should be set up where the cable operators can go and
voice their concerns and get redressal for their grievances.

Now, how does the consumer get affected? With the new digital systems, optical fibre cables and Set Top Boxes, the
consumer will get a good signal, better reception, they will get triple play, video-on-demand, they will also get broadband,
telephony and a larger bouquet of channels which is all very good. There will also be no Prime Band and with digital
systems, there will be less need for servicing and maintenance which is going to be a big boon for them. However, since
cable operators have to invest in new digital equipment, their costs will go up and they would also like to recover some of
the costs.

So, there will be an upward pressure on prices from the cable operators. At the same time, with the number of
channels which are declared, that is, perceived to be there and the broadcasters get more payments, there will be a
correspondingly downward pressure on the prices. So, the price might decrease per channel. Therefore, we have these two
different pulls and pushes in the pricing, the upward pull and the downward push, which we hope will mean that the actual
prices will not rise too much.

However, the critical issue is that the cost of a set-top box. A set-top box costs around Rs.2,500. How will this cost
be borne by the consumers, how will they be afford to pay it? These are very critical questions.

Madam, as I mentioned, the unorganised fragmented nature of the industry has enabled the poor and the needy and
those who cannot afford to put so much money for paying cable channels to afford cable channels at a very cheap rate.
Therefore, keeping in view this need of the people, it is a necessity that a number of basic cable channels at a very
reasonable rate should be made available to these people and a detailed survey should be undertaken. This should be
determined what they are paying today and similar packages should be made available to them.

As has already been mentioned by the hon. Minister the Bill provides, in order to protect the interest of the
consumer, a package of free-to-air channels. All the basic service-tier would be provided by every cable operator. The
Government can direct the TRAI to specify the composition of this package plus the pricing if they have not already done
so. However, it is not yet clear how the set-top boxes will be made available cheaply because this will be a major
component of the price, especially, in the smaller towns and villages.

This is a difficult situation, both for the consumer as well as the local cable operator. How will the local cable
operator raise finances to improve his equipment, how will he recover the cost and how will the person in the small towns
and villages, who can barely afford to pay for the cable, actually pay for the set-top box prices? This is something which has
to be thought of very carefully.

Lowering the import cost of completely built-up units and even the components is something which the Finance
Ministry has to think of and something which the hon. Minister has to think and follow up with the Finance Ministry.

The cable operators and the MSOs are also likely to subsidise the cost of a set-top box because they realise that the
poor people cannot afford such expenses. This might help out to some degree and also lower monthly rental for the set-top
box as opposed to full-payment is another option available to us.

Of course, in this new scenario of digitalised cable TV, the benefits go to the broadcaster and the MSO who will now
be getting more revenue for the connections that they have.



In addition, in the new Bill, there are provisions that the registration of an operator can be suspended or revoked in
case of non-compliance of the conditions. The Bill indicates that the Government can provide certain criteria or prescribe
certain criteria that must be followed and this vis-A -vis the sensibilities and moralities of our country and the people and
culture as well as the sovereignty, integrity and unity of our country. The Act of 1995 had no provisions of revoking or
suspending. Similarly, the registering or renewal of operator registration may also be refused of the provisions of the Bill
are not adhered to.

The Bill also provides that equipment of the cable operators can be seized for non-compliance. This has been made
more stringent than in the past because earlier within ten days this had to be ratified by the District Judge. Now, the
decision on revocation, suspension and non-renewal of operator registration, the seizure of equipment for violations are all
issues that have to be dealt with fairly and carefully.

The regulation of the broadcasting industry is currently down through the recommendations of the TRAI, which is
actually a telecom regulator, and the decisions of the Information and Broadcasting Ministry. There have been various
discussions on implementing more regulations of having regulators and various Acts and Bills have been contemplated in
the past but nothing has come about in this direction so far. The industry also has currently a degree of self-regulation for
news channels as well as entertainment channels.

However, with the industry growing rapidly, with rapid growth envisaged in the future as well as the effect that the
broadcasting industry has on the vast number of people, there should be further thought on this. It certainly warrants
thinking, discussing and debating about an independent adjudicator/regulator. All the stakeholders, that is the broadcaster,
the MSO, the cable operators, the consumers, as well as the Government must get together and think about this and
discuss this. The freedom of the Press and the freedom of the broadcasters is certainly valued in our country. We must
evolve systems which are more particular to our conditions. ...(Interruptions) Certain developed economies have already
broadcast regulators. I am not saying we should blindly copy them but we must certainly evolve our own mechanism for our
own protection.

Just last few things I would like to say. In the broadcast world, Television Rating Points (TRPs) have very important role as
they indicate positions of pre-eminence and dictate advertising rates. However, with the advent of digital TV, digital
systems, the number of viewers for a broadcast has become more apparent and is certainly a very useful tool in
determining viewership.

Another item which comes up, mentioned often by consumers, which was also mentioned by the hon. Member who spoke
before me, is of advertisement. The usual complaint of a consumer is that there is a lot of advertisement content whereas
he normally wants to pay for the programme content. But, with broadcasters now charging per connection and getting all
this revenue, the question arises as to why we should also earn from advertising. However, this is a question of debate but
at any rate the broadcasters will now be better able to stick to the 10 minutes per advertising norm.

Madam Speaker, the intention of the Bill is very good. However, there are many aspects that need to be considered
carefully.
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12.42 hrs.
(Dr. M. Thambidurai in the Chair)
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SHRI P.K. BIJU (ALATHUR): Mr. Deputy-Speaker, Sir, I would request you to allow me to speak from this seat.
MR. DEPUTY-SPEAKER: Okay.

SHRI PK. BIJU : Sir, television is one of the major mass media of our country. Today, our hon. Minister laid a statement on
the Table of the House. We find that 89 private players are operating in our country; they are having 515 television
channels and 115 paid channels. I would not take much of the time of the House to express my feelings.

In our national channel Doordarshan, we are allowing privatization after the introduction of new Economic Policy, which
would impact our national media also. That may come in the next Bill under the Broadcasting Network Bill later on..

The Cable Networks (Regulation) Amendment Bill, 2010 seems to be pro-consumers in the periphery. But many
questions are left unattended. This piece of legislation introduces, for the first time, the Conditional Access System (CAS),
which enables consumers to buy their cable channels a la carte, rather than having to pay for the entire slew foisted on
them by the cable operators. Pay channels are transmitted in an encrypted or scrambled form, and with the CAS, those



who do not wish to view them, would receive a basic tier of Free To Air (FTA) channels at the reduced price.

13.00 hrs.

In order to protect public access to major entertainment and information content, the Government plans to include a 'must-
carry' clause in the FTA category. This means a genre-wise break up, ensuring that the people who opt to settle for the
basic tier are not deprived of a staple diet, including general entertainment, news, film, music channels and the like.

But the Bill gives a full freedom to the broadcasters in pricing of their pay channels. If pricing decisions of pay channels are
left entirely to the market, this still leaves the broadcast networks the option to increase the price abruptly; for example,
the sports channels may choose to inflate their rates right before a major event, leaving consumers with no choice but to
pay if they want to watch. Thus, leaving it solely to market dynamics might create an undesirable caste system where
certain kinds of content are put out of the reach of the lower income groups. To address this, there is a need for a
regulatory body that would conduct a scientific survey among the consumers to identify the composition of the basic tier.
According to the Bill, the Government holds the power to decide on behalf of consumers, which channels and how many
channels in the basic tier would make a good mix of entertainment, information, education and such other programmes.
The Bill curtails the consumers' freedom of choice and this is unacceptable.

Another argument from the broadcasters is the under-representation of the cable operators. Under conditional access, the
Bill in its present form does not address the under-reporting issue fully. The receiver box is an analog one which can be
easily tampered with. Also, the subscriber management system continues to stay with the operator and not with the
broadcasters or an independent authority. Thus, the scope for under-reporting continues. Analog system can easily be
twisted both by the cable operators and by hackers and it can create major piracy problems.

Apart from these, there is a need for an independent grievance redressal system. There is no mechanism to check the
performance standards expected from cable operators, also the price and after-sales service for the set top boxes. The
absence of a regulatory body to settle disputes within sections of the industry will further make the Bill futile

Mr. Deputy-Speaker, Sir, after the introduction of the new liberal policy in the field of communication and information and in

broadcasting industry, the major broadcasting giants came to our country. They are operating their systems in our country.

So, there is lack of such laws to prevent them from collecting easy money. They can easily collect money and use this
instrument in their own wisdom.

MR. DEPUTY-SPEAKER: Please conclude.
SHRI P.K. BIJU : I am going to conclude.

I accept the introduction of this new Bill but there should be a thorough review of this to protect the safety of the
consumers of our country and also the large interests of the country should be protected.

MR. DEPUTY-SPEAKER: Now, Shri Tathagata Satpathy.



SHRI TATHAGATA SATPATHY (DHENKANAL): How much time do I have?

MR. DEPUTY-SPEAKER: Allotted time is, I think, two minutes but I will give you five minutes.

SHRI TATHAGATA SATPATHY : Sir, I am grateful.

Today, I wish to speak on the Cable Television Networks (Regulation) Amendment Bill, 2011 which first came to the notice

of this nation through an Ordinance and now as a latter thing we are bringing it as a Bill. What was the tearing hurry of the
Government to bring this Ordinance? I do not know. It seems like that this Government is desperate. They feel they may be
out of power very soon. So, they want to wrap up everything, dust out the shelves and take everything out of the reach of
the common man.

A poor man in a village sets up a cable network with his own money, employs 6, 7, 10 or 20 young boys and girls to
maintain that cable network. We are going to dehumanise them, illegalise them and only allow big players. It can be said
that it will start only in Metros today. But, eventually, it will shrink down to the lowest level, to the village level. We have to
agree that we are in a mood to get out of the bullock cart age. Fine, we want to get out of the bullock cart age. Everybody
will agree to that. I personally like to watch high definition television, stereo sound, etc. But then, if you travel on any four-
lane or six-lane highways anywhere in any State of India, you will still unfortunately see bullock carts going beside your
Mercedes or BMWs. It seems that all parties are united here to favour the rich. The Government is for the rich, by the rich
and of the rich. That is the tendency today. The common villager today has no voice in this House. It is a pity that nobody is
even bothered to think about this.

Media is one field where at various levels — from production houses, broadcast houses down to the distribution set up,
whether it is hawkers for a newspaper or it is a cable operation, which is equivalent to a hawker of a newspaper — the
cable operator in a village operates, lives and invests his or her money and survives. They are the people who live and
stand on their own feet. The Government simply wants to smash anybody who stands up for his own rights. They just want
the big operators; they just want the billion dollar people to survive in this country. You have money, you have a rightful
survive. You have the right to do business. You do not have money, you get the hell out of here. This is the simple
methodology and mindset of this Government. The bureaucrats are promoting it; the political heads are encouraging it.

Digitization, as I said earlier, is a good thing. But, this is one more step in the process to help the rich. Even here I heard
many of my colleagues criticised the media. Excellent, we can always criticize the media. But, we are in a democracy. We
must understand that in a free country you have to have a free media. Like it was discussed in The Hague last week about
the internet, while India through one of its Ministers was talking about controlling internet in the days of Wikileaks. We are
talking about controlling internet. It was censoring internet like China has 300 cyber policemen constantly at their job
interfering, editing and blocking internet sites. We want to get into that mode. Do we want a People's Daily and Pravda
kind of a set up in India? We have to question ourselves about this. We have unfortunately very prominent people, including
the Press Council of India Chairman. He says how can you have Dev Anand's death news on the front page. I would like to
know as to how many people in this country know Dev Anand; and how many people in this country know that Chairman,
Press Council of India. So, we are always attacking the media.

There is a saying that beauty lies in the eyes of the beholder. In the same way, the vulgarity also lies in the eyes of the
beholder. If you want to watch vulgar channels, you should have the facility. But, if you want to watch channels meant for
children like CBBC, you see a channel like CBBC and you see Mr. Maker. Many children in this country are learning things
from such channels. You see a programme like Chota Bheem. It inspires young kids to go back to reading books and not
just be stuck with television. But, we do not acknowledge this aspect.

When our education system at the school level is completely disrupted and is completely failing, it is television and it is
print media which has come forward to at least bridge some of the gaps. I am not saying they are educating but they are at
least trying to enlighten the people. They are also doing a great service to the nation when they are warning us of
impending things.

Think about the 2G scam, think about the CWG. Even colleagues from the right who should not be supporting this Bill
are in a tearing hurry to ensure that this Bill goes ahead. But think of India without its free media, without multiplicity of
channels and newspapers, what would have happened to the CWG, 2G and Kamala and so many other incidents? We have



to appreciate the good things before we condemn the bad things.

Today in the newspapers we were reading..

MR. DEPUTY-SPEAKER: Please conclude.

SHRI TATHAGATA SATPATHY : Sir, you have given me five minutes, I have been watching the clock.
MR. DEPUTY-SPEAKER: You have already taken six minutes.

SHRI TATHAGATA SATPATHY : You are going according to GMT, whereas I am going according to the Indian Standard
Time. With due respect, I will wind up.

SHRI VIJAY BAHADUR SINGH (HAMIRPUR, U.P): There is a stop watch indicating the time taken by a Member fixed on the
wall in the Rajya Sabha. Why do we not have it here?

SHRI TATHAGATA SATPATHY : This is interruption. My time may not be reduced for this.

MR. DEPUTY-SPEAKER: Please go on.

SHRI TATHAGATA SATPATHY : I will give you one little example. In this Bill, in page-4, it says:

"(6) The cable operator shall not require any subscriber to have a receiver set of a particular type to receive
signals of cable television network:

Provided that the subscriber shall use a digital addressable system to be attached to this receiver set for
receiving programmes transmitted on any channel."

So, in villages of your constituency, how many people can afford such boxes? If not today, we may not be MPs tomorrow
when we will be cursing our every little move.

So, I personally feel that this is a Bill which should rightfully be opposed. Why did the Government come up with an
Ordinance? There is an ulterior motive of the Government for coming up with such a Bill — first, as an Ordinance and now
to legalise it as a Bill. We should all oppose this; not support it. We should prove that we are for the people and we are not
blind. The Government also should not take it as a prestige issue. I know you will say "Ayes have it; Ayes have it".

But, there is a time when we should come to our senses. We should change. When people sit at Jantar Mantar, every
political party runs there to move the discussions from here to the streets and people are encouraging it. Let us become
conscious of our duties. Let us condemn such activities and say that rightful discussions can only be held inside this House
and not on the streets. Let us oppose that and let us oppose this BIlla€]...( Interruptions)

One last word. Descartes has said: 'I think, therefore I am', putting stress on intellectual power. In a democracy like
ours, it must be understood that 'they' — I mean the people — think we should serve, therefore we are here. Let us not
forget that. We are here for the people. This is not our paternal property. We will not die here. Let us remember this and
let us act accordingly. I am grateful to you.

DR. RATNA DE (HOOGHLY): Mr. Deputy-Speaker, with the mushrooming of private satellite television channels, that too
availing uplinking to other countries, monitoring has become a big issue. No doubt, under such a scenario, monitoring of
those channels has become an arduous task. I would like to touch upon some aspects of monitoring.

For a long period of time, a number of instances of TV channels telecasting objectionable contents resulting in
unpalatable views can be seen. One cannot forget TV channels covering 2008 terrorist attacks in Mumbai. Later in February
2010, I think the Ministry had issued advisory to TV channels. Would the Ministry provide the complete details of the
advisory given on this occasion?

One cannot deny that many TV channels are telecasting the objectionable pictures of ladies in many advertisements. How
many incidents of telecast of unnecessary programmes came to the notice of the Ministry and what actions were taken on
such incidents by the Ministry?

It has absolutely become necessary to restructure the Cable Television services. A comprehensive roadmap is the need of
the hour. The services provided by the local cable operators should be streamlined. Major players like Reliance, Airtel, Zee



and others have taken over the cable network. Earlier, the charges were less. With coming into the picture of these major
players, the charges have gone up exponentially. Of course, there is no denial of the fact that the services digitalization and
the quality of telecast has improved. But the poor and the middle-class families are put to a lot of difficulty because of
exorbitant rates of these major players.

We endorse the Bill with the hope that the loopholes that are present in the present Act would be plugged, and the Act
would be streamlined to benefit the people at large, and more and more services would be available to the people at
affordable rates.
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SHRI P. KUMAR (TIRUCHIRAPPALLI): I rise to express our views on the Cable Television Network (Regulation) Second
Amendment Bill, 2011.

At the outset, I would like to mention that in my State, Tamil Nadu, hon. Chief Minister Madam Amma has successfully put
an end to illegal cable operations and ensure equitable opportunity to all.

Cable Television industry throughout the country has the danger of falling into the hands of groups which are almost



functioning like mafia gang. It is the time for the Government to intervene and put an end to uncontrolled criminal activities
in this industry.

But the Government should not inject undeclared censorship to arm-twist the innocent cable operators in the name of
regulating the industry.

The Government must make sure to let every cable operator know which are the registered channels and which are the un-
registered channels. Otherwise, the innocent rural cable operators may suffer due to ignorance of the law.

And usually, it is the employees of those channels who are punished in similar offences. Make sure the innocent employee
is not made as a scapegoat and it is the brain behind the crime getting punished.
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"pay channel, in respect of a cable television network, means a channel, the reception of which by the
subscriber would require the use of an addressable system."
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Deputy-Speaker, Sir, the Bill amends the Cable Television Networks Act, 1995
and repeals the Cable Television Network Amendment Ordinance, 2001.

Sir, nobody from this House, from any corner, from any political party of this House has put any serious objection in this
regard. There is a general endorsement with regard to this Bill. But even then, what was the necessity for bringing the
Ordinance? Why was the Government in such a hurry? Why have they taken the Ordinance route? This is not proper.
Heavens would not have fallen by this time if they could bring this Bill at a proper time in this House. This is my first point
to register my objections.

Generally, I support this Bill. The Act of 1995 defines the pay channels. This Bill redefines the pay channels to mean



channels for which the cable operator pays to the broadcaster and the broadcaster's permission is required for transmission
of the channel. It is good.

The Bill may empower the Central Government to issue notification requiring cable operators to transmit any channel
including "free-to-air-channels" in an encrypted form through Digital Addressable System. The cable operators would be
given minimum of six months to install the equipments required for such transmission. What would happen in the interim
period? I suggest that in the interim period in order to be registered new cable operators should be given the scope to give
an undertaking to transmit channels.

It is mentioned that the Central Government may direct the TRAI to specify the free-to-air channels to be included in the
basic package. Why the TRAI? TRAI are mainly there to look after the telecom regulatory mechanism. Why are they given
this task? What is the justification for this? The Minister may kindly clarify this.

It is mentioned that the Central Government would prescribe clearly defined eligibility criteria related to the matters such
as sovereignty, integrity and security of our country, public order decency and morality. In this regard the DTH
transmission should be brought under scrutiny. They are not free to broadcast everything. What mechanism is there to
monitor them? Are such being imposed on the DTH mechanism?

The Act authorises seizure of a cable operator's equipment if a cable operator violates the provisions of the Act. This period
of seizure was limited to ten days and could be extended by an order by the District Judge. It is not clear from the Bill as to
for how long it can be extended. Under the Bill there is no limitation to the period of seizure of equipment. The DM should
not be left to use his discretion for extending the limit. There should be a maximum limit prescribed in the Bill itself.

The Bill would empower the Central Government to revoke or suspend a cable operator's registration if he violates the
terms of legislation. This is good. But prior to taking such action, will the cable operator get the scope for his self defence?
The cable operator has to be given an opportunity to be heard. These things are absent from the Bill.

I think the Minister herself will think about all these points and address them in her reply. With these words, I support the
Bill.
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DEPUTY-SPEAKER: The question is:



"That the Bill further to amend the Cable Television Networks (Regulation) Act, 1995, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the Bill.

The question is:
"That clauses 2 to 13 stand part of the Bill."
The motion was adopted.
Clauses 2 to 13 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

MR. DEPUTY-SPEAKER: Now, the hon. Minister may move that the Bill be passed.
SHRIMATI AMBIKA SONI: Sir, I beg to move:

"That the Bill be passed.”
MR. DEPUTY-SPEAKER: The question is:

"That the Bill be passed.”

The motion was adopted.



